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The Hon’ble &hri M.R,Kolhatkar, Member(A)
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Union of India and another

.. Applicant

.. Respondents

Coram: Hon'ble Shri Justice M.S.Deshpande

Vice-Chairman

Hon'blé Shri M.R,Kolhatkar,Member{A)

1. Applicant in
peTrson. '

1
2, Mr.V,S5.Masurkar
Counsel for;the
Respondents.

CRAL JUDGMENT 2
(Per M.S.Deshpande, V.C.{

Applicant in

Masurkar for the respondent

Date 16-6-1994

person, Mr.V,S3,

s. This case was

summarily dismissed on l4=6-93 and the

application for clarification which was

filed by the applicant was also dismissed

on 29-10-93.

2. By the present applicaticn

the applicant has moved the Chairman

dated 19-11-«93 for his intervention and

that applicatio@ has been forwarded to us

Fide Chairman's letter dated 18-2-04.
1

3. In view of two judicial orders

which was passed! on the subject it is not

possible for us to entertein the present

application., It is dismissed.
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